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;sbort 'CRC') as is evident from Anmnexure~R/l dated 23xqa‘

CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCHSCUTTACK

PRESENTs THE HONOURABLE MR, M, RsmHANTY,MEMBERS JUDL, )

Gyana Ranjan Singh, s Applicant, ;
“-V S, =
i
. Union of India & Ors, o Respondents,

For the Applicant : Mr,A,K,Mishra, COunsq*

for the ResgondentssMr,s, Behera,Counsel,

Date of decisions 22-03-2004,

g% niin g

MR, MANO RANJAN MOHANTY, MEMBER ( JUDICIAL)$

~ Suklamber Singk,a soor Mail Carrier of Extra
DL@artmental Oreanisation attached to Berbei Branch Post
Offtve,iiei prematurely, on 22-04-2001,leaving beking his _
distress family and, in the said premises, Gyana Ranjan %m%“‘#;
Singh (Applicant and‘zzgonf of tﬁe deceased)appro;ched :
the Authorities for sroviding him an emsloyment on compa~

ssionste around The said srayer of the Applicant,having

been turned down by the Circle Relaxation COmmitteo (in

July,2002(issued under the signature of Sri P.N.Pil Assé:
Director(Rectt,) C/0,the Chief Postmaster General, Orissa

CiLcle,Bhubaneswar) and from Annexure-3 dated 2-8—2002
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(of the superintendent of Post offices,Puri Postal

“u Division)the Applicant has approached this Tribunal
* - in the present Original Application under section 19

" - of the Administrative Tribunals Act, 1985,

£ ] | 2 ; It is the case of the Respondents-Department
3 that suklamber's wife having pre-deceased khim and his

| two daughters having been married,the terminal benefits,
» granted to the family were enough for the two sons df the
deceased EDDA-Cum-MC,The legal heir certiflcate proéuced

| by the Apslicant (at Annexure-2 dated 23,05 ZOOI)goes to
3 show that by the time of death of the EDMC, both the sons
were majol and one of them had already married,It is the
case of the Respeddents-Department that the deceased family E

is having 1,6 acres of Agricultural land snd income from

- Agricultural land is B,16,000/-~ per annum,Besides that
- the deceased family has income of mg3;000/L from other
source and,therefore,the CRC (wkile considering the case ‘i
of the Applicant by taking the income of m516000/b from .
the Agricultural source) reJecteé the grievance of the @ °
Applicant for providing him employment assistance on | :

| compassionate ground,

E ¥ Mr, J, Sengupta, learned counsel appearing

for the Applicant and Mr.S,Behera, Learned Additional
standing Counsel were heard and mateniﬁ;svg}aceé on

record were perused,

| q
2y Law is well settled by now that terminal

>

benefits granted to the family following tbAtgéﬁpremature
r L
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ideath of the employee carnot be counted for the
idetermining the indigent/distress condition of the
?family in the case of Balbir Xsur and another Vs,
‘steel:Authority of India Lté?and Ors (2002(2)ATT(SC)
255 and Mina Kumari Mokanty Vrs, UOI (1994)2 ATT(CAT)

120 anéd in the case of Rankﬁnidhi Sakoo Vs, UOD & Ors,

(2002(2)1 CcJp (AaT)21), Theref@re, once the terminal

benefits are taken out of coholderation,tbere remains only
| |

the income from Agrl, source%of B,'16,000/= ser annum,

25 has been disclosed by the Respondents in their counter, -
It is to be noted here that m,16,000/- is definitely

not enougk for two S0ns, now~a-days, to sustain their
livelikood and,therefore.theiRespondentsADapartment

bught not te have assessed tke same to be enough/to

j ess the family to be not in indigent,Further more,
merely because the family has got a kouse worth of
kg30,000/h the Department should not have turned down

the prayer of the Apslicant to provide him a compassionate

emplovment,

5. Incenclu31on,the dec1519n of the Respaidents—'
| \

Deﬁ*rtment/its CRC not to prdV1de a compassionate empleyment P

to theApplicant(by treating the family to be not indigent)
is not sustainable and,therefore,the orders of the
Respondents-Department under Anmnexure-R/1 dated 23,7,2002

and that under Annexure-3 éated 2nd August, 2002 are

hereby quashed/set aside by Heaving the Reb@ondents to

Feconsiaer the case of the Applicant to prbvid% hnm a

compasslonate employment.The‘entlre exercise should be

=
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1 completed within a period of 90 days from the date
. of receipt of a copy of thls order,In the result,this

‘ Oniginal Application is allawed No costs, et

¥



